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(R.H.P., dated 8-5-1983, P. 883).

THE HIMACHAL PRADESH MOTOR SPIRIT (TAXATION
OF SALES) (AMENDMENT) ACT, 1983

e o b
{ActNo.8011983)
ARRANGEMENT -OF SECTIONS
Sections .

1. " Short title and comiencement.
- 2. Amendment of section 3.

3, Repeal and savings,

[,Receaved the assent of the . Governor af H:mnchaf Pr;:r?eéfln on
13-4-1983 rmd was published in R.H.P. Extra., duted 20- 4—1983 P.474)

An Act furrher to amend n’re Himachal Pradesht Momr Spirit (Ta,\anon'
of Sales)y Act, 1968 (Act No, 10 of 1968)

BE it enacted by the. Legu,latwe Assembly of H:machal Prade:,h in thc
Thirty-fourth Year of the Republic of [ndia as follows:—

1. Short title and commencement.—(1) This Act may be called -
the Himachal Pradesh Motor bpmt (Taxation of Sales) (Amendment)
Act, 1983,

[. For Statement of Objccts and Reasons see R.HLP. Exu’a., da:ed -1-1-3—-198-3. P. lTi.
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(2) It shall be deemed. to have come into force on the 9th day of
February, 1983.

. 2. Amendment of section 3 .—For the existing words “seven paise for
each litre of motot spicit” occurring in sub-section (I} of section 3 of the
Himachal Pradesh Motor Spirit (Taxation of Sales) Act, 1968 (10 of 1968),
the words “three and & haif paise in a rupee™ shai] be substituted.

3. Repeal und savings.—(1) The Himachal Pradesh Motor Spirit
(Taxation of Sales) (Amendment) Ordinance, 1983 (2 of 1983) is hereby
repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the said Ordinance shall be deemed to have been done or taken,
under the corresponding provisions of this Act, as if this Act had come
ini(o force on tae day on- which such thing was dong or action was
taken.

NOTIFICATION
Underx

THE HIMACHAL PRADESH MOTOR VEHICLES TAXATION
ACT, 1972

Exemption from the payment of tax
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The Englishtexs of notification No. 6-56/8} (Parivahan), dated 4th August,
1983 publisied wnder clause (3) of Article 348 of Censtitution of India.

Sfu'mla-_z, the 4t August, 1983

No. 6-::6{81 (Parwahnn) —Whereus the State Government is of the
opinion that itis necessary in the public Juterest sotodo ;
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PUBLIC WORKS DEPARTMENT
Notification
Shimla-171002, the 22nd December, 1984

No. PBW{B&R)B-12(4)2/84.—In exercise of the powers vested
in him under proviso to sub-section (1) of section 3 of the
Himachal Pradesh Mechanical Vehicles (Bridge Tolls) Act, 1969
(Act No. 20 of 1969), the Governor, Mimachal Pradesh, is pleased
to exempt the vehicles of the Uttar Pradesh Government carrying
polling parties for 34 polling stations set up in Tuni area and
passing through the Yamuna bridge at Paonta Sahit  from the
payment af toll tax during the general Lok BSabha elections for
the period from 22nd to 26th December, 1%84.

(R.H,P. Extra., dated 5th January, 1985, P. 31-32)
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(R.H.P. Extra., dated 30th March, 1985, P. 534)

THE HIMACHAL PRADESH MOTOR SPIRIT (TAXATION QF SALES)
(AMENDMENT) ACT, 1985

(Act No. 7 of 1985)]
ARRANGEMENT OF SECTION.S
Sections :
1. Short title and commencement..
2. Amendment of section 3,
fReceived the uzssent or the Governar, I-l'imachal Pradesh on the

5th August, 1983, and was published in R.H.P. Extra., dated
the 9th August, 1585 at page 1240.]

!Fur statarent ot Ohjects and Reasons sec R.H.P. Extra.. dated &th July, 1989,
P. 1024},
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An Act further to amend the Himachal Pradesh MHotor Spirit
(Taxation of Sales) Act, 1968 (Act No. 10 of J1968).

Be it enacted by the Legislative Assembly of Himachal
Pradesh in the Thirty.sixth Year of the Republic of India as
follows :--

1. Short title and commencement.-—(1) This Act may be
called the Himachal Pradesh Motor Spirit (Taxation of Sales)
(Amendment) Act, 1985,

{2) It shall come into force at ance.

2. Amendment of section 3.—For the existing words "three
and a half palse in a rupee" occurring in svh-section (1) of
section 3 of the Himachal Pradesh Motor Spirit {Taxation of Sales)
Act, 1968 (10 of 1968) the words "five paise in a rupee" shall
be substituted.

NOTIFICATION
. Under
THE HIMACHAL PRADESH MOTOR VEHICLES TAXATION ACT, 1972
EXEMPTION FROM THE PAYMENT OF TOKEN TAX
TRANSPORT DEPARTMENT
Notification ..
Shimla-2, the 4th December, 1985

No. 6-25/77-TPT.—In exercise of the powers - conferred
by subusesction (3) of section 14 of the Himachal Pradesh Motor
Vehicles Taxation Act, 1972 (Aet No. 4 of 1973), the Governor,
Himachal Pradesh, is pleased to exempt the Vehicles No. HPG-
1954 of Sardar Amolak Singh son of Shri Bhagat Singh, resident
of Yal, Tehsll and District Kangra, for the 4th qguarter of 1984-
85 and 1st quarter of 1985-86 from the payment of the token
tax,

(R.H,P, Extra., dated 16th December, 1985, P, 2935)

NOTIFICATIONS
Under
THE HIMACHAL PRADESH MUNICIPAL ACT, 1968
LOCAL SELF GOVERNMENT
IMPOSITION OF TAX/FEE
WEAT-2, 25 WHEEAT, 1985
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AUTHORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH MOTOR SPIRIT (TAXATION OF
SALES) (AMENDMENT), ACT, 1992,

(Act No. 11 of 1992)
ARRANGEMENT OF SECTIONS
Sections -

Short title and commencment,

Omisston of word *petail®.

Amendment of section 2,

Amendment of section 3.

Substitution of section 4.

Substitution of ‘section 5.

Insertion of sections 5-A, 5-B, 5-C and 5-D.
Substitution of section 9,

Insertion of scctions 9-A. and’ 9-B.

10. Substitution of section 20.

1. Amendment of section 22. .
12, Amendment of section 24. .

B H RSN~

w

(Received the assent of the Governor, Himachal Pradesh, on the 81 May,
1992 and was published in Hindi and Englishin R. H. P. Extra., dated the
2nd May, 1992 at poges 1955 to 1962 and 1963 1o 1971).

An Act further to amend the Hinachal Pradesh Momr Spirit (Taxation of
Sales) Act, 1968 (Act No. 10 of 1968).

Be it enacted by the Lepislative Assembly of Himachal Pradesh in the
Forty-third Year of the Republic of India, as follows:—

1. Short title and convnencement.—(1} This Act may be called the
Himachal Pradesh Motor Spirit (Taxation of Sales) {Amendment) Act, 1992,

. () Tt shall come into force on such daté as the State Government
may, by aotification in the Official Gazette, appoint.?

2. Omission of word “retuil”.~—In the Himachal Pradesl: Motor Spitit
(Taxation of Sales) Act, 1968 {10 of 1968) (hereinafter referred to as the prin-
-cipal Act), in the long title 2nd the principal Act, the word “retail”, wherever
‘occurring, shall be omitted, :

1. Passed in Hindi by the Himacha! Pradesh Vidhan Sabha, For Statement of
Objects ann Reasons see R. H. P, Extra., dated 28-3-1992, pages 1687 and 1698.

2. Act come int0 force w, e, f. 15t day of Juoe, (992 vide Not. No, EXN-F (13)1/92,
dated 29th May, 1992 published in R. I1. P. Extra., dated 30th May, 1892, page 2058,
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3. Amendment of seetion 2. --In seciton 2 of the principal Act,—
(@) before clause (b), the following shall be inscrted, namely:—

“(a) “Government" means the Goverament of Himachal Pradesh:™;
(&) in clause (e), the word “Assistant” shall be omitted;
(¢) for clause (g}, the following clause shall be substituted, namely: - -

“(g) *dealer” means any persen who, on comumission or other-
wise, sulls motor spirit to any person or keeps motor spirit for
sale;”

(d) clause (h) shall be omitted ;
(¢} for clause (k), the following clause shall be substituted, namely:—

“(k) “Commissioner” means the Excise and Taxation Commis-
smner appointed under sub-section (1) of scetion 20; and.”

4. Amendment of secrran 3.—In section 3 of the prmclpdl Act,

(a) in sub-section (1), for the word “five™, the word “mx” shall ba
substituted; and .

(b) after sub-scction (2), the following sub-sections (3) and (4) shall
be added, namely:—

*(3) The Government may, by nO[lf!C.:lth]’l, direct that with cffect
from such date as may be specified in the notification, the tax
under sub-section (1) shall be levied at the first stage of the sale

of motor spirit and on the issue of such notification, the tax on ;
the sale of motor spirit shall be levied accordingly: : !

Provided that no sale of such motor spirit at a subsequent stage
shall be exempt from tax under this Act unless the dealer effect- :
ing the sale at such subsequent stage furnishes to the Petrol Taxa- '
tion Officer in 1he prescribed form and manner a cértificate duly
filled in and signed by the dealer from whom the motor spirit
was puichased to the effect that the tax on such motor spirit
_ has been paid at the first stage.

(4) For the p'urposes' "of this section, the first stage of sale shali be
such as the Government may, by notificatton, specify.”

5. Substitution of section 4.—For section' 4 of the principal Act the
following section shall be substituted, namely:—

“4, Recovery of taxes as arrears of land revenue—The amount of
any tax and penalty imposed or interest payable under this
Act, which remains unpaid after the due date, shall be recover-
ablc as arrears of land revenuc.”

6. Substitution of “section 5.—For section 5 of the principal Act, the
following shall be substituted, namely :— .

“3, Security from certain cluss of dealers—(1) The Commissioner,
or any Petrol Taxation Officer or any other person appointed
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1o assist the Commissioner under sub-section (1) of section 20,
711 appcars (o hint to be necessary 80 10 do for the proper  reaki-
sation of the tax levied under this Act, may, for reasons to be
recorded in writing, impose as a condition of the issuc of a
licence to a dealer, or of the vcontinuance in effect of such kcence
tssued (o uny dealer, a requirement that 1the dealer shall give
secusity in the manner prescribed for such amount as amy be
specified in the order.

No dealer shall be required to furnish security under sub-section
(1. unless he has buen given an opportunity of being heard and
the sceurity that may be required to be furnished by any dealer
under the afovesaid sub-secrion shall be to the satisfaction of the
authority mentioned in sub-section ().

Where the security lurnished by a dealer under sub-section (1)
is in the form of a surely bond and the surety becomes insolvent
or is-otherwise incapacitaled or -dies or wilhdraws, the dealer
shall, within fifteen days of the occurrence of any of the aforesaid
events, inform the awthority granting the licence and shall within
thirty days of such occursence furnish a fresh surety bond.

The authority granting the licence may, by an order in writing,

for good and sufficient cause, forfeit the whole or any part of the

security furnished by a dealer for realising any amount of tax or
penalty payable by a dealer:

Provided that no order shall be passed under this sub-section without

)

©)

giving the dealer and the surety a reasonabic opportumt) of
being heard.

Where by vcason of an order under sub-section (4), the sccurity
furnished by any dealer is rendered insufficient, he shalt make up
the deficiency in such manner and within such 1ime’ as may be
prescribed.s

The authority grantihg a licence may, on application by the
dealer, order ‘the refund of security furnished by him or any
part thercof, if the same is not required for the purposes of this
Act)’ -

7. Insertion of sections 5- A- 5-B, 5-C mid 5-D.—After section 5 of the
principal Act, the following scctions 3-A, 5-B,5-Cand.5-D shall be inserted,
namely —-

M54, Pavmenf of lax and returns.—(1y Tax payable under the Act

2)

shall bepaid in the manner hereinafter provided at such intervals
as may be prcecnbed

"Every dealer shall furnish such returns by such dates and to such

authority as may be prescribed.

Before & dealer furnishes the return - required by sub-section (2),

he shall, in the prescribed manner, pay into a Government Tre-

asury or the State Bank of India, or at the office of Assistant
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Excise and Tuxation Commissioner or Excise and Taxation

- Officer-in-charge of the “District, the full amount of tax due from
hign under the Act according to such returns and shall furnish
along  with the returns a receipt from such treasury, bank or
office of the Assistant Excise and Taxation Commissioner or
Excise and  Taxation -Officer<in-charge of the District showing
the payment of such amount:’

Proyided that no payment of such amount shall be accepted at the
office of the Assistant FExcise and Taxaiton Commissioner or
Excise'and Taxation Officer-in-oharge of the Dirtiict save through
-a crossed chéque or bank draft payable at a Jocal branch of a
Scheduled Bank in favour of 1he Peirol Taxation Officer:

Provided further that wherg the payment is made throngh.a crossed,,
"~ cheque, such crossed .cheque mpst be delivered in- the office . ,
-of the Assistant Excise and Taxation Commissioner -or Excise.,
“and Taxation Officer-in-charge of ihe district concerncd,. not
less than ten clear days before the expiry of the due datc pre-
scribed under sub- section (2)for filing the retuen, and the dealer
.~ shall "‘b“e'lgl.egmq‘(i'tp_have made the payment only .on the date on.
", which such crossed” chegue, after its ' plesentation in the bank,’
. is_agtually credited into the Govérnment dccount and  necesary,’
‘récgipt 15'issued by ‘the bapk in favour of the dealer: e

Provided further that where:the payment ismade through aicrossed-
cheque and the cheque is dishonoured, the dealer shall be deem-
- ed to baveinot made the payment and:shall be liabls £o. any action
- which may <be itaken for noi. making-.payment undecthe Act
. ior the rules framed thereunder. .- e a -
Explanation—For the purposes of this sub-section “Scheduled
" Bapk” means a :bagk inoluded :in the Second -Schedule to the
‘Reserve Bank -of India Act, 1934 (2.0f 1934).- - - S

(#)- If-any.dealer discovers any omission’ or other error-in any -retirn -
fucnished by him, he may, at any time, before the date prescribed:
for the furnishing of the next return by him, furnish a revised
return, .anddf therevised return shows a greater: amount 'of 'tax

" tobe dueithan was shown-inithe:original return’, it shalbbe adoom=. -
~panied by-a receipt .showinJg ipaymient, in the ndanuer presoribed: -
‘in’ sub-seotion “(3), of  extra: amount,” A

(5) Tf a dealer fails without sofficient cause to comply with the re-
quirements of- the provisions.of sub-section (2}.or - sub-section.(3),
- . the .Commissioner, oF any .persan:appoinigd to- pssist him ynder .
. subssection (1) .of section- 20 smay, after giving. such. dealer @,
.+ seasonable. opportumyy ,of bepig'heard, divcot him to pay, by
may of penalty, a sum wwhich,shall nat be Jess ;than ten per¢entum
but which.shall:not,exceed.one and a half times of the amount™.
.of tax to.which he is,assessed or.is liable - to -he -assessed under .
sectian 5-Biin additiontothe amount of fax to avhich he is-..
- -assessed " or is hable to be assessed, and where: no tax is.payable, -

. asim not .exceeding,ane hundred Tupees. .
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(6) If a dealer has maintained falss or incorsect accoums with a view
.. 10" suppressing his.Sales, purchases or stocks of motor. spirit or
. has concealed any particulars of his sales or purchases or has
furnished to, or produced before, uny authority under this Act
or the rules made thereunder any account, return or information
which is false or incorrect in any material particular, the Commis-
siomer, Of any person appointed to assist him™ under sub-section
(1) of section 20, may, after affording such dealér a reasonable
opportunity of being heard, direct him to pay by way of penalty
in addition to the tax to which he is assessed or is liable to be
assesséd,; an amouns which shall not bé&'less than twenty-five per-
centum, but which shall not” exceed one¢ and a'half times of the

" amount of tax to which he is assessed oris liable.to bé assessed.

5-B. Assessment of tax.—(1) If the Petrol Taxation Officer s satis-
fied without requiring the presence-of dealer or the production” by him
of Ay evidence that the returns furnisheéd in“respect of any périod are
correct and complete, -he shall assess the amount of tax due from the dealer
on ‘thé basi§ of such returns. ™ e T

''(2) if the Petrol Taxation Officer ‘is not satisfied ~without requiring
the " pregence of dealer who firnished the feturiis or production of = evidence
that ‘the returns furnished in respéct of any period. are correct and com-
plete, he shall serve on sich dealer a notice in the prescribed martiner requir-
ing him, on a ddte’ and at a place specified thercin, * eithér to attend in per-
son to produce or to cause to be produced any evidence on which such
déaler may rely.in-support of such returns.- . ... o L

o . TE tn e
. (3)- On the day specified imthe notice or as soon-afterwards as may be,
the ‘Petrol Taxation:Officer shall, after hearing such évidence' as: the dealer
may produce, and such other evidence as the Petrol - Taxation Officer may
require on specified points, assess the amount of tax due from the deater,

. [ ~ PRI ah - . . - ..: . - '] e "‘ -_\' -

*(4) - If adealer, having fufnished feturns in respzct of 2 period, fails to
comply with the terms of a noticz issued-under sub-séction (2), the ;Petrol
Taxation Officer shall, within five years after the expiry of such period,
proceed 1o assess tothe best of his.judgement the amount.of the tax: dueifrom
the dealer.. - . - o Lcl s e et

Dol e Al L et LBy .- oI ' - . ’

.(8) Ifadealer doesnot furnish returns inrespect ofany period by the
prescribed - date," the Petrol-Taxation Officer shall, within: five: years after the
expiry- of such: period; after - givng - the dealer.a reasonable opportunity of
being heard, proceed to assess to the best-of his judgment, the - amount of
tax, i any, due from the dealcr,

T FI T v, T Sy e RN

-{(6) ™ Tf upon - information- which® has conie into’ his possessiont; the Pe--
trol-: Faxation Officer is satisfied' that any dealer has been Hable to pay tax
unider this - Act- in respect of any period- but'has failed to apply for the grant
of a: licence; the Petrol Taxation Officer shali; within five*yecars ‘after the
expiry “of such péeriod -after” giving the *dealer -a ‘reasonable fopportunity
of  being-heard; proceed o assess; to the best of his'judgment. the¢ amount
of tax; if any, - due from the dealer in respect‘of such period and all subse-
quent® periods and in cises whére such dealer has wilfully failed to apply
for' the grant 6f “a licénee, ‘the Pétro] Taxation Officer may diréct:that the
dealer shall pay by way of pénalty, in' addition to the-amount so-assessed,
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a sum which shall not be less than fiftegn percentnm but wluch shalI not ex-
ceed one and a half times that amount. : -

(7) The amoum of any tax, penalty or interest pavable under this Act
shall be paid by the dealer in the manner prescribed by such date as may be
specified in the notice issued by the Petrol Taxation Officer for the purpose
and the'date so specified shail not be less than fifteen days and not morc
than thitty days from the date of service of such notice.

" (8) Tfthetax assessed under this Act is not paid by any dealer within
‘the timie spucified “therefor in the notice of assessmenf, the- Commissioner,
or any person appointed to assist him wnder sub-section (1) of scetion 20,
may, after giving such dealer an opportunity "of being heard, impos:_;"on
'hlm a penalty not cxccedmg inamount the sum due from htm' : .

(9) Any -assessment made under this sectlon shall’ be wlthout pre-
judice” to any penalty imposed under this Act.

<0 5.0 Payvment of interest.—( 1) ¥ any-dealer fzils- torpay the amount
“of tax due from him: under this Act except to the extent montioned in sib-
section-(2), he-shall, in addition to the amount of tax, be liable to pay sim-
‘ple interest on‘the amouat. of tax, due and payablc ‘by him at the .rate of
‘one-percenfum per month, from the date immediately followinglast date
on which the dealer should have either filed the return or paid - the- tax
under this Act. for a period of one month and thereafter at the rate of
‘ane’ ‘and a half percentum per month till the defalﬂt contmues

(2) ¥ the amount of tax or penalty due from a deaJr:r is not patd by .

himwithin the period specified ir the notice of demand or, if fio period

is specified” within thirty days from the $ervice of such notice, the.dealer

shall, in addition to the amount of tax or penalty, be liable to pay simple

interest on:such amount at therate of one percentum  per month - from the

- date immediately following the date on which the period -specified in the
notice or the period of thirty days, as the casc may be, expires, for a period

"of one’ month: and thereafter at the rate of \ one and a half - percentum for
month till the default continues:

Provided that where the recovery of any tax or penalty ‘is stayed by an
order of the High Court. or - the Supreme Court “or any authority appoin-
ted under this Act, the amount .of tax or penalty shall, after the order of
stay is vacated, ‘be Tecoverable along with interest at the aforesaid rate on

- the : amount -ultimatcly found to be -due and such inferest shall be payable
“from’ the date the tex or penalty first becamie due. - 7 o

(3) The amount of interest payable under this section shallﬁ-

. (i) - be calculated by considering if part.of a monih is more than fif-
v+ teen days as one month -and any amount if more than fifty ru-
., pees -but less than one hundréd rupees as one hundred rupees;

' (#i) for the purposes of collection and rccovery, be decmed to be tax
under this Act; and
(m) be in 1dd\t10n to the penalty, if any, :mposed under t]:us Act

- 5D, Reﬁmds —The authomy as  'may be prcscr:bcd shall, in the
'prescr.bed manner,” refund to a dealer applying.in this behalf, any amount
- of tax, interest or pcnalty paid by such dcaler I’ exceess of the amount due
“from him under this Act: - .
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Pravided that no claim for rofund of any tax, intcrest or penalty under
this Act shall be allowed unless it is. made within a.period of three years
from the date of its payment into the Government Treasury or withia three
years of the final order passed in appzal, revision or review, wiichever per-
iod. expires latew;™

8. thm'mtion of section 9.—For  section 9 of the principal Act, the
following shall be substituted, namely —

“9. -Penalty.~{1) Whosoever contravenes, oc fails o comply with,
any of the provisions of thisAct or the rules madc thereunder or. any ovder
or direction .made or given thereunder, -shall, i no ether penalty is pro-
vided - under this Aect for such contravention: OF failure, be-liable to im-
position of a p2naliy, not exceeding two thousand rupses, and where
such contravention or failure is a continuing onc, to a daily penalty not
exceeding fifty rupees during the p..r:od of the contmuance of the contraven-
tion or failure, .

. (2). Any Officer-in-charge of the check post-- or baspier. or any other
officer not below the rank of Excise and Taxation Officer. appointed.under
sub-section (1) of section 20- or such: other offieer as the State. Govern-

. meab may, by notification; appeint,.after, affording to-the personconecrned
a. reasonable opportunity’ of being heard, impose. the penali} ment:oned
in. sub-section (l)

Provided: lhatxﬂle' Ofﬁccr-m-chdrge- of the check. post or: arhamcr shall
exerclse such powers only at the check posts or barriers™.

9¢. . Insertion of -sections - 9t and 9-B. mAfler sectlon:9 of the: peincipal
Act, the. folk:-wmg sections 9-A. and.9-B shall bemscrted napely —

"‘9~A . Keeping, produc:fom and mspecho» of aceouﬂts and dqe:;mema—-
(l) Fvery dealer shall— o

(a)y mamta:m da,y-to-day accounts. 0f his: business, in. nhe regmcr as
may be prescribed; . _ .

{by. maintain a. list of s account: books, display - it along with his
- hcence and furnish a.copy. of such list-to the prascr:bed!auﬂlormy,

RN (1 produce, if smraquzrcd, aceounl books of his business, includ-

' : ' ing: any- documents;. before any:officer of the, Excisa and-Taxa-
tion Department not: below- the rank of an Exsise and- TFaxation
Officer for authentication, in the prescribed manner; and

(a» retain his account books at the.placa of his. business unless re-

- moved. therefrom by am official for inspection, by any official
agency; or by - auditoss, or for any other reasons; which may be
considered: to; be sansfﬂstory by the Officer. specified: in. clause(c).

{2) The Commissioner, or” any .petson: appoeinted: to.assist him under
sub-section (1) of section 20, not below the rank of an Excise and Taxation
Officer; may;. for the purposes.of this Act, -require any dealen to produce
before him apy book, document, - account onregister relating to-his. busi-
ness;anpd; may inspect, examine and:copy’ the same and. make enquiries
from such dealers relating to his business as may be: necessary m:(d. such
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officer may if necesary, seize such books, accounts registersor docamenty
of the dealer and shall give a recsipt for the sam= and shall retain the same
only for so long as may be necessary for examination thereof.

9:B. Setting up check posts and barriers.—(1} The Government may,
by notification in the Offic’al Gazette, set up check posts and erect barriers
at arty place in the State to prévent evasion of the tax due under this Act,
in such manner asmay be preseribed.

(2) The owner of person-in-charge of the vehicle, carrying the meotor
spirit, shall carry with him a vehicle record. a trip sheet or a log-book as the
case maay be, and a bill of sale or a delivery note containing such parti-
culars as. may be prescribzd in respect of the motor spirit being carried in
the vchicle and.shalt produce the same before an officer-in-charge of
‘check post or barrier or any other officer not below therank of an Excise
and Taxation Officer checking the vehicle at any place in the State.”.

10. Swubsticution of section20.—For  section 20 of the principal Act,
the foliowing shall be substituted, namely —- oL
“20 Taxing authorities—(1) For cacryimg’ out the purposes of this
. Aet, the Government. may appoint a person to-be Excise and
Taxation. Commissioner, and such other persens, including a
Petrol Taxation Officer, fo assist him as it thinks ft.

= 2y Persons appointed under sub-sestion - (1) shall exercise such po-
.~ wers asmay be confesred, and. perform: such duties as may be
required, by or undee this. Act

(3) All persens. appointed under s,ﬁh-seclion‘(n,shal[ be deemed to be

public servants within the meaning of section 21 of the Indian

. Penal {Cade. 45 of . 1860)", . C .

11. Amendiment of section 22.—For sub-section (3) of section 22 of the

prncipabAct, the following sub-sections (3), (4) and (5) shall be substituted,
namely —

“(3) The Commissioner may, of his own motion, cail for the re-
cord of any proceedings which are pending before, or have been
disposed of by, any authority subordinate to him for the purpose
of satisfying himself as tor ther legality : or propriety .of such pro-
ceedings or order made in and may pass -sucit order in relation
thereto as he may think fit. C S

{4) The Government may, by notification, confer on any officer the
powers of the Commissioner to-be exercised under sub-section (1)
subject to such conditions and iw respect of suchiareas as may
be specified in the notification. '

¢5) ‘No order shall* be- passed under thi$ section which adversely
. affects any person unless such persorvhas been given a reasonable
opportunity of being: heard.”. S

12 Amendment: of section 24-—1In sub-section (2) of. sécriqn‘_,‘!'tf"'i)f the

Pmmrm e A e
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'prmcapal Act—

(a) after clause (a), the following clauss {ea) shall bz inserted; namc]y —

“{au) prescribing the foim and the manner in which a certificate
is to be furnished by the dealer under sub-seetion (3) of section
3 shall be furnished;” ; and

- (#) the clauses (g) and () shall be re-numbered as clauses () and (n)
and before clanses (m) and (n) so re-numbered, the following
clavses (g). (), (), (J). (k) and (/) shall be inserted, namely;—

“'(g) prescribing the manner in whlch sccurity shall be fum shed
under section 5

(/1) prescribing the manner and intervals apd thc authomy to which
such returns arc to b furnished under sub-sections (1) and (2)
of section 5-A, together with the manner of payment of tax
under sub-sections (3) and (4) of that scction;

(i) prescribing the manner of service of notice, the manner of pay-
ment of tax, penalty or interest under sub-sectmns (2) and (7)
of section 3-B ; . Cal

(j) prescribing the authonty and the manrer for thc rcfund of tax
undsar section 5-D

-- (k) prescribing rc.gmtera fcu mamtammg the day-to—day accounts
* of the business of a dealer and the manner of-authentication
of account books under clause (c) of sub-sectoin (1) of scction

9-A;

(D) ‘prescribing the “manner of - setting up "check. posts” or erecting
v barriers and preventing évasion of tax and the documents to
be carried and produced under-sub-section (2) of section 9-B;”,

AUTHORITATIVE ENGLISH TEXT -~ ' '~

THE H[MACHAL PRADESH MOTOR VEHICLES TAXATION
) (AMENDMENT) ACT, 1992

(Act No. 18 of 1992}1
ARRANGEMENT OF SECTIONS
- Sections ' ‘ ’ ‘

- Short title and commencement.
Amendment. of section 2.
Amendment of section 3.
Amendment of section 4.

.. Amendment of section 10, -
Substitution, of Schedule.
Repeal and Savings. - = ..

L N R

. (Received: the assent of the Governor, Himachal Pradesh, on the 14th
. August, 1992 and.was published in Hindi and English in R.- H P. Extra,
dated the 17th August, 1992 at pages 2793 to 2798 and 2799 to 2804).

. 1. Passed in Hindi by the Himachal pradesh Vidhan Sabha, ForStatement of OchCfS
and Reasons sze R, H. P! Extra., dated 15-7-1992, pages 2387 and 1395;
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AUTHORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH MOTOR SPIRIT (TAXATION OF
SALES) AMENDMENT ACT, 1998

ARRANGEMENT OF SECTIONS
Section:
1. Short title.
2. Amendment of section 3.

THE HIMACHAL PRADESH MOTOR SPIRIT (TAXATION OF
SALES) AMENDMENT ACT, 1998
(ACT NO. 11 OF 1998)1.

{Received the assent of the Govemor on 18.8.1998 and published both
in Hindi and English in R H.P.Extra, dated 19.8.1998, p. 3125-3128).

An Act further to amend the Himachal Pradesh Motor Spirit (Taxation of
Sales) Act, 1968 (Act No. 10 of 1968).

BE it cuiacted by the Legislative Assembly of Himachal Pradesh in the
Forty-ninth Year of the Republic of India, as follows;-

1. Short title- This Act may be called the Himachal Pradesh Motor
Spirit {Taxation of Sales) Amendment Act, 1998,

2. Amendment of section 3.- In section 3 of the Himachal Pradesh
Motor Spirit (Taxation of Sales) Act, 1968, (10 of 1968) for sub-section (1), the
following shall be substituted, namely:-

"(1) Therc shall be levied and paid to the Government on ail sales of
motor spirit a tax at such rate not exceeding ten paise in a rupee as the
Government may, by notification, dircct:

Provided that the Government may notify different rates of tax in respect
of different kinds of muotor spirit.”

L. Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For Statement of Objects
and Reasons see R.H.P. Extra,, dated 4.7 1998, p. 2755 and 2758.
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